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INI'RODUcnON 

I, the Chairman of the Committee on Papen Laid on the Table of 
Lolt Sabba, having been authorised by the Committee to present the 
Report on their behalf, present this their Seventeenth Report on the 
Action Taken or proposed to be taken by Government on certain 
recommendations / observations of the Committee on Papen Laid on the 
Table made in their Seventh, Ninth, Tenth, Eleventh and TweHth Reports 
(Tenth Lot Sabha). 

2. The Committee c:oosidered and adopted this Report at their sitting 
held on 19.4.199S. 

NEW DEUDi 
19 April, 1995 
29 Chaitrll, 1917 (SGb) 

T. J. ANJALOSE, 
Cllllimuua, 

Committee on Paptn lAid on the TGble. 

(v) 



REPORT 

ACTION TAKEN BY GOVERNMENT ON 1HE 
RECOMMENDATIONS/OBSERVATIONS MADE BY THE 
COMMI1TEE ON PAPERS LAID ON THE TABLE IN THEIR 
SEVENlH, NINTH, TENTIf, ELEVENlH AND TWELFI'H 

REPORTS (TENlH LOK SABRA) 

The recommendations / observations made by the Committee on 
Papers Laid on the Table in their Seventh, Ninth, Tenth, Eleventh and 
Twelfth Reports (Tenth Lot Sabha) and the action taken replies thereto 
furnished by the Government have been given in Appenm to this Report. 

2. The Committee are happy to note that aU the recommendations 
contained in the aforesaid reports of the Committee have been accepted 
for implementation. The Committee trust that effective steps wiD be taken 
by the Ministries concerned to ensure that in future there is DO delay in 
laying on the Table of the House the Annual Reports and Audited 
Accounts of the organisations under their administrative control. 

NEW DELHI; 
19 April, 1995 
29 CIuJitrIl, 1917 (Silica) 

T. J. ANJALOSE, 
ChtIimuua, 

Committee 011 Papers lAUl 011 the TGble. 



APPENDIX 

[Vide Parapaph 1 of the Report] 

SIIItement ShowiJ:.l8.Action tidwa by GovenutlDlt on the Recorrurte1Ullltions 
of the Committee on Paper. lAid on the Tete in their Seventh Report 

(Tenth Lok SabM) 

Recorrurte1Ullltions 
The Committee find from the delay statement laid and subsequent 

information furnished by the Ministry of Human Resource Developmen~ 
(Department of Education), in respect of the documents for the year 
1988-89 that much of the delay was caused in preparing of the Annual 
Report by the University; (ii) getting the annual Report approved from the 
Board of Management; (iii) sending the Annual Report to Translation 
Unit for tranalation. The Committee observe that the long period taken in. 
preparation and approval of the Annual Report could have been avoided . 
had the University given adequate attention to their timely finalisation. 
They take a serious view of the fact that the Ministry have adopted a 
wrong policy of laying the Annual Report and Audited Accounts 
separately in Parliament. The Committee hope that this practice would be 
abandoned in the matter of laying the documents of the future yean. 

The Committee fecI that the Ministry did not attach due importance to 
the laying of the Annual Reports and Audited Accounts of the University 
in Lot Sabha within the prac:ribed period of nine months from the close 
of the accounting year. The Ministry should issue suitable instructions to 
the Univenity to spare no efforts in timely finalisation and submission of 
the required documents to the Ministry in future. The Ministry on its part 
moUld regularly monitor the timely finalisation of the required documents 
at each stqe viz. compilation of accounts, their auditing, approval from 
Board of Manaacment, tranalation, printing and sending to the Ministry 
for Iayins on the Table of the House. It hardly needs to be stressed that it 
is the RIpOIIIibiIity of die Administrative Ministry concemed to ensure 
dIat the required documents of the University are laid in Lot Sabha within 
the prescribed period so that memben of Parliament may not be deprived 
of an opportunity to scrutinise the documents and know the state of affain 
prevailina ill the reapective orpniution 10 as to make use of the same at 

.·tbctime of demands for grants of the Ministry conccmcd. 

The Committee also I'CCOIIIIIlC8d that whenever there is delay in pIIIdag 
the documents before the HOUle because of certain reasoas beJond their 
CDIdIol, they may iavariably delay ItatemeDt together with tIae 

2 



3 

documcots elaboratin, the· reaIOas for delay in cbroaoloJical order to 
enable the Coliunittee to identify the particular •• wh~. the delay 
occurred and suuest remedial measures thereon to improve the aitutation. 

(paras 1.7 to 1.9 of Seventh Report (10th LS» 
Reply 0/ GO'lleritmMt 

The In~ra Gandhi NatiOnal Open University (lGNOU) was estebllllted 
by an Ad of Parliament in September, 1985 for the introduction and 
promotion of Open University and Distance Education System. in the 
Educational pattern of the country. 

Ministry of Human Resource Development has clearly communicated to 
the -Indira Gandhi National Open University to prepare and finalise tbe 
Annual Reom and Annual Accounts duly 'completed in all respects for 
laying in time before both the HoUle. of Parliament. The observatioas 
contained in paras 1.7, 1.8 and 1.9 of Seventh Report of the Committee on 
Papers laid on the Table (Tenth Lot Sabha), were also brouJht to the 
notice of IGNOU for necessary action. 

IGNOU hu informed that they have noted for compliance the contents 
of the 7th Report of the Committee on Papers Laid on the Table. The 
University has made the followina schedules for the preparation and 
submission to Ministry of Human Resource Development .of the Annual 
Report and Audited Accounts: 

Anaual Report 

1. Collection of Informatien/data from 
different SchoolslDivisions 

2. Preparation of draft report 
3. Placin, before the Board of Mana,ement 

for approval 
4. Translating and printing of the report 
5. Sending the Report to MHRD 

Audited Aceounts 
"1. CQmpilation of monthly accounts 

2. F"malisation ot Annual Accounts 
3. Approval of Accounts by Board of Mana,ement 
4. Commencement ~f Inspection by the DACR 

audit party 
5. Completion of Audit of Accounts by DACR 
6. Submission of draft reports by tho Audit Party 
7. Submillion of comments of the University 
8. -Issue of audit report (English version) 
9. Issue of final audit report (Hindi version) 

10. Printin, of Annual Accounts 
11. S~n to MHRD ~ 

June 30 

Aupst 31 
October 15 

November 30 
December 16 

30th April 
31st May 
30th June 
lit Ja'y -

31st Auplt 
lStfr' OctOber 
15d .. " October 
3lst October 
15th November 
15th November 
16th December 

~ 
Ii 
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Tbe Uahenity bave fIIl'tber iaforalcd that determined efforts to stick to 
die 1CIIed1lle meatioaeci above for Annual ReporW Annual Accounts wiD 
be made by the Uaivel'lity. 

(Vide NiDiItry of HullUUl Resource Development (Deptt. of Education) 
O.M. No. 5-2OI93-U.l Desk dated 7tb December, 1993] 

Recommmdlllion 
TIle Committee are unhappy to note that the Annual Report and 

AIIdited Accounts of the Sporta Autbority of India, New Delhi for the 
year 1989-90 were laid in Lok Sabba after a delay of about 15 months ad 
..... doc:uaeats for the sublequent year 1990-91 whicb were due for being 
WeI ia Lok Sa... by 31st December, 1991 bave 10 far not been laid. 

[para 2.6 of Seventh Report (10th LS)] 

Rqly of GOl'munDIt 
'rae delay in submission of the Annual Report and the Audited 

AIIouts of Sports Authority of India (SAl) for the year 1989-90 is 
........ As reprdl the report for the year 1990-91 the same bas been 
IIid oa the Table of the House on 14th May, 1993. The delay in 
___ 08 of tile said report is also regretted. 

(VHIe MiIliitry of HUBlan Resource Development (Deptt. of Youth Affain 
cl Sporta) O.M. No. 4-5/91 SAl dated 26.5.1993] 

Recommmdlltioll 
'Ibe Committee furtb~r note that the Annual Accounts of the Authority 

were compiled on 6.2.1991 i.e. after about 10 months from the close of the 
accouatiq year as .. &inst 3 months prescribed by the Committee for the 
pIIIpOIC. Further the Auditors completed auditing of accounts as early as 
on 28.2.1991, but the Draft Audit Report was submitted to the Autbority 
• late as on 10 May, 1991 i.e. after about 2'12 months after completion of 
auditina of accounts. 'Ibereaftcr, the Auditors furnished their final Audit 
Report to the Authority on 31 July, 1991 after receiving comments/replies 
float the Authority to the draft Audit Report on 4 July, 1991. Thus, about 
5 8IOIlths were taken by the auditol'l in auditing, seeking clarification / 
replies to draft audit report and furnishing the final audit report to the 

Authority. The ColDIIIittee also find that the Annual Repqrt of the 
. AIdIIority which contained only administrative matteR was' finalised on 

19.1.1990 i.e. after a lana period of about 9'12 months of the close of the 
ICIIOUBtiq year. 'Ibe CoIDlllittec regret to observe that tbe Annual Report 
IIld Audited Accounts, which were not duly approved by the General 
Body aacl Govemin. Body of the Authority were laid in Lok Sabo. This 
is irreplar and aaaiDst establilbed practice and contrary to the 
~tiOD of tile Committee. The Committee feel that the abnormal 
delay at tile ..... of coapilation of accouatl and auditin& of accouats by 
.... DR ooUI 1Ia¥C ..... prevcated at •. Sports Authority of Iadia tUn _ 
u.. ..... ill ..., ~DIIi. of accouats .ad pulsued tile .. tter 

- '-
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with the audit authorities. But things were allowed to take their owa 
course resulting in undue and unjustified delays at the aforeIaid ...... 

[para 2.7 of Seventh Report (10th LS») 

Rtply 0/ Govtrnmtnt 
The delay in the compilation of the accounts oc:curred due to collection 

of the accounts of various constituent units located at different places aD 
over the country such as Bangalore, Calcutta, Gandhinagar, Trivandrulll. 
Imphal, Sbimla, etc. and their consoHdatibn tbere after in tbe Corponte 
Office of SAl. The Committee would appreciate the practical difficulties is 
co~lidation of tbe accounts by Sports Authority of India in view:of the 
aforesaid conditions. Similar delay has oc:curred in the consolidation of 
accounts for the year 1990-91 and 1991-92 also. In order to avoid such type 
of delay in future, all the constituent units of SAl are being pressed upoa 
to finalise their accounts immediately after the closing of .tbe financial year 
and forward the same to the Corporate Office for consolidation, so that 
the report could be prepared and laid on the Table of House within tile 
prescribed Schedule. 

The time taken by Audit for the auditing of accounts and finalisin. of 
their report for 1989-90 was about 6 months. So far as this part of delay iI 
concerned, this was beyond the control of SAI/Deptt. of Youtll Affain 
and Sports (DY AS) 

The Annual Report and Audited Accounts were got approved from the 
Chairman of the Governing Body of SAL These could not be placed 
before the Governing Body / General Body for prior approval due to tile 
fact that their meetings could not be convened during that period. This wu 
done to avoid further delay in submission of the Annual Report to tile 
Parliament. However, the report was placed before the Governing Body at 
a subsequent meeting held on 27th January, 1992 aod the SIUIlC WM 

approved. 

(Vide Ministry of Human Resource Development (Department of You'" 
Affairs and Sports) O.M. No. 4-S/91-SAI dated 26.5.1"" 

Rtcomnltndation 
The Committee recommend that the Ministry and the Sports Authority 

should henceforth keep a close watc:b on the timely finaliaation of aceouall 
and subsequent auditing"and furnishing by auditors of final audit report. It 
is necessary that each stage of finalisation and submission of the Anaual 
Report and Audited Accounts should be monitored both in the MiDiIby 
and the Authority to obviate reocurrence of delays on tbese stapa is 
future. The Committee advice the Ministry to refrain from the practice of 
laying die Annual Report and Audited Accounts -which are not cbdJ 
approved by the Governing Body and General Body of ,the Authority. 'Phe 
ColllJDittee trust that the Ministry in COIIIultation witll the Sparta autltoli." 
of I.dia aad audit audlorit~ would take imaediatc steps to claalk 0Yt a 
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time bound programme to clear the backlog of laying of Annual Reports 
ad Audited Accounts for the years 1990-91 and 1991-92 without further 
delay. 

[para 2.8 of Seventh Report (10th LS)] 

Reply of Government 
The Annual Report and Audited Accounts for the year 1990-91 had 

already lteeo:laid:eD1llo"Table of the House 00 14th May, 1993 alongwith 
tile fOII8DS for ..,.As regards the Report fer 1991-92, the audit. of the 
aceoUldl"'" already been COIIIl'leted oil 29th April, 1993 and the Dr8ft 
IiUit Report; is awaited from Director General of Audit, central 
Revenues. The matter is being pursued vigorously with the Audit 
authorities. M-IOOD ainlie Draft Audit Report is received, the comments 
of SAl wiD be sulnblltcd and the audit office win be requested to furnish 
the final Audit Report. 

We expect to place the Annual Report and Audited Accounts for 
1991-92 during the next winter Session of the Parliament. 

In order to ensure the timely finalisation of Annual Report and Audited 
Accounts for the year 1992-93 and onwards, the following time schedule 
has been framed: 

1) Consolidation of Accounts 31st May 
2) Receipt of Annual Accounts from various 15th June 

units / Centres 
3) Preparation of the Annual Accounts of SAl 30th June 
4) Completion of Administrative Report 31st July 
5) Completion of Audit of SAl 15th October 
6) Compliance of Audit observations 31st October 
7) Final Audit Report to be received 15th November 
8) Approval of Report by Governing/General 15th December 

Body of SAl and printing of Report 
9) Submission of Report to the Department of 20th December 

Youth Affairs &. Sports . 
10) Submission of Report to the Minister for 25th December 

authentication 
11) Submission of Report to Lok Sabha Secretariat 31st December 

for laying on the Table 

The Sports Authority of India has been asked to comply with this 
schedule so that the Annual Report and Audited Accounts of SAl are 
submitted to dreParliament within the prescribed time limit of nine 
months. 

[Vide Ministry of Human Resource Development (Department of Youth 
Affairs and Sports) O.M. No. 4-5/91-SAI dated 26.5.-1993] 

", 



7 

R~commendMioll 

The Committee are unhappy te Dote ·that .uau~ I\cJI811 ad Audited 
Accounts of the Board of Apprentic:cship TraiDiag,Kaap1lf. for tile year 
1989-90 and 1990-91 were laid on the Table olLot Sabha' after a delay of 
about 15 months and 61h mODths respec:tively.aad-tbfIIC document for the 
subsequcnt year 1991-92 have not yct. been -laid. 

. , [para 3.6 of Seventh Rcport (10th LS») 
R~ply of Gov~mmmt 

Every effort will be madc to lay thc Annual Report. Audit Rcport and 
Audit Certificate on the Table of Lot Sabha within stipulated period i.c. 
upto 31st December of cvcry year in fpturc. 
(Vidc Ministry of Human Resource Dcvclopment O.M. No. F-12-2/93 

TD.I1 (Pt. I)/T.S. m dated 19.12.1994] 
R~commmdatioll 

The Committee note that the Annual Accounts of the Board for thc 
year 1989-90 were compiled and ready for beinl baIl4cd O¥CI' 18 the 
Auditors on 16th May, 1990, but auditing commenced ""·OD 8dh-..st, 
1990, i.e. after about 3 months. Thereafter. the Audltertcomplcted thc 
auditing of accounts in a short period of 16 days i.e:oli:23rci Aqust:, 1990, 
but furnished the. final Audit Rcport on 21st_,J~.;,",J.c.after a 
lapse of about 5 months. The ADaual Rcport aadoAu. ~ Oltbe- ~ 
Board were then got approved fiOm Governing Body of·the ..... ~oD,"d 
November, 1991, i.e. after about 9-months of the rccetpt of.,1tae AUctit 
Report from Auditors. The COmmittee also nOtetbat thcAliDuaI Rcport o· 
and the Audited Accounts were ~iVed::1n tbc··~ oa 31st July, 
1991, i.e. before these were approved· by the QM'CJIIiaa Bodf of thc' 
Board. These were later on· approved by· the Boaat.:Mticb .wu··_auIar 
and unhealthy practice. Thc Ministt; thereaftcr laid die, dOauaents on the 
Table of the House on 18th March. 1992. i.e. aftCr .1 lapse 01 about 71h 
months. . 

The Committee cannot but express their displeasure on th~: aforesai4 
chain of c:vcnts which had led to inordinate aDd avoidablc delay in placing 
documents beforc the House without valid reasons. Thc Committee 
there~, recommend that the Ministry of Human Resource Developmc.t 
(Dcpartment of Education) should take up the matter with thc Audit 
authorities and the Board to fma:li&e the required documcnts cxpedeitiously 
IU,ld send to the Ministry well before completion of nine months of the 
close of the accounting year for placing before Parliament. 

[para 3.7 of Seventh Rcport (10th LS)] 
R~ply of Gov~mm~lIt 

The Annual Report and Audited Accounts of Board of Apprenticeship 
Training, Kanpur, for the year 1989-90 was furnished by the Board without 
prior approval of the Board to the Ministry to· avoid delay for thc layiag of 
tile ~meDts on the Table of Lok Sabha. At that time tIIc Govcrning 
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Bodr wu not constituted to approve the same. The Governing Body wu 
OOBItiwted on 25.10.1991 and the Annual Report, Audited Report and 
A1Idit Certificate etc. were got approved from the Governing Body on 
2.11.1991. These documents were sent to the Lok Sabha Sec:retariat on 
23.3.1992, after the approval of Governing Body on 2.11.1991. However, 
Board of Apprenticeship Training, Kanpur, has been directed not to send 
_ ARnuai Report and other· documents to the Ministry for laying on the 
Table of Lot Sabha without prior approval of their Governing Body. 

,.. directed, the matter has been taken up with the Comptroller and 
Auditor General of India. C&tAG has informed that the procedure for 
timely finalisation of Audit Reports and certification of accounts of 
autonomous bodies has already been streamlined so as to comply with the 
recommendations of the Committee on Papers Laid. Accordingly, the 
autonomous bodies are required to submit their accounts by 30th June and 
Accountants General should issue the Audit Reports and Audit 
Certificates latest by 31st October. As per existing instructions, Accountant 
Generals are required to finalise and issue the Audit Reports within 
minimum possible time after the receipt of the accounts from autonomous 
bodies. In case autonomous bodies submit their accounts before 
15th May, Audit Reports will also be issued much in advance. Necessary 
iDltructions have been issued to the Board of Apprenticeship Training, 
Kanpur, to submit their accounts to the Accountant General, Uttar 
Pradesh, upto 1Sth May of every year for audit. 

[Vide Ministry of Human Resource Development (Deptt. of Education) 
O.M.- No. F. 12-2193 TO. II (Pt.I)/T.S. III dated 19.12.1994] 

Reconur&elldations 
TIle Committee regret to note that the Annual Report and Audited 

_unts of the Technical Teacher's Training Institute, Madras, for the 
year 1989-90 and 1990-91 were laid on the Table of Lok Sabha after a 
delay of about 1S months and 6~ months respectively. 

The Committee fmd from the delay statement and subsequent 
wormation furnished by the Ministry of Human Resource Development 
(Department of Education) that much of the delay in respect of the 
documents for the year 1989-90 took place at the stage of auditing of 
ICCOUDts and furnishing· of final audit report by the auditors and 
Accouatant General, in getting the audited accounts approved by the 
aoard of Governors of the Institute, in forwarding the adopted audited 
-=coats by the Institute to the Ministry and in laying the documents by 
the Ministry in Lot Sabha after their receipt from the Institute. 

Had the Ministry taken timely action in preparing review and delay 
statemeats and ,ot tbem authenticated for layinl in Lok Sabha, the undue 
.lay of about 8 IlOntha on the pan of tbe Ministry lfter receipt of tbe 
le4luired documeats from the lutitute could have been avoided. The delay 
ill auditi .. could have been reduced if the lastitute had pursued the matter 



with aaditon .d Accolllltaat Geaeral to expedite tile _e. 'I1Ie 
Committee observe that the delay of about 3~ months and 4 moaths ia 
setting the audited accounts adopted by the B~· of Governon of the 
Institute and sendinl the finalised audited accounts to the MiDistry by the 
Institute are hardly justified.· The Ministry and the [oa~tute should lIave 
taken seriously the need for layinl of the required documents 1ritlain tile 
prescribed period of 9 months from tlie close of the ac:coUD~ year. 

The Committee rec;ommend that the Ministry in coasukaIioa witll the 
Institute should prepare a time schedule and strictly adIlere to it for .... Iy 
fiDaiisation and Iayinl of the required documents In Lot Sablla in fature. 
The Ministry on its part should not take long time to lay tile docuaien&s in 
Lot Sabha once they are received in . the Ministry. 

[Paras 4.7, 4.8 and 4.9 of Seventh Report (lOda LSH 
Reply of Govmament 

The Ministry of Human Resource Development, Departlllcat of 
Education regrets delay in Iayinl the Annual Report and Auc6ted 
Accounts of the Technical Teacher's Traininl [oatitute, Madra for the 
years 1989-90 and 1990-91 on the Table of Lot Sabha. [n future, 110 effurll 
will be spared to have these documents submitted in time. 

The following time schedule has been prepared in consultation witll the 
Technical Teacher's Training Institute, Madras for timely fiDalilatioa .ad 
laying of the required documents on the Table of Lot Sablla in fatilre: 

i) Conduct of annual audit by the Aceoulltallt ill tile moath of 
General, Tamil Nadu and Pondicherry . JUlie· 

ii) Receipt of Audit Certificate aad audited Before tile ,ad of 
accounts by the Institute from the A.G., Talllil July 
Nadu &: Pondicherry 

iii) Approval of the "audited accounts by the Durial . Auplt-
Finance Committee 1 Boar~ of Govemors of Sapteaibcr 
the [oatitute 

iv) Submission of Annual Report and Audited· By tile elld of 
Accounts, duly adopted by the Board, in Octo_ 
EnaJish and Hindi versions 

v) La)'bia of these documents on tbe Table of By Dec:c_.r 
Lot Sabha by tbe Ministry of Hum. 
Resource Development 

Tbe above time lCbedule bu beea cIiIC1IIIed by tIae [lIItihte wttb .... 
A.O. (TamIl Nadu .t P.eadicllerry) ad aarecd to by hiBI. ne Minlltry of 
HKD ........ tbat tid. time ICbldule wW be .trictly adhered to, ill futun. 

[Vide ~ of HRD (DeparbBellt of Educatioa) O.M. No. 6-5191 TD. 
. IV dated 16.7.1993] 



STATEMENT SHOWING ACI'ION TAKEN BY GOVERNMENT ON 
11IE RECOMMENDATIONS/OBSERVATIONS OF TIlE 
COMMITJ'EE ON· PAPERS LAID ON THE TABLE IN TIlEIR 

NINlH REPORT (TENTH LOIC SABHA) '. 

Rtconuraendalioll 
The Committee arc unhappy 10 Dote that the Annual Report ·.,~d 

Audited Accounts of Dr. B. Barooah Cancer Institute, Guwabatijor the 
, year 1989-90 wetc laid on the table of Lok Sabha after a delay of about 

141h months and tbcac documents for'ihe subsequent years 1990-91 and 
1991-92 which were due for being laid by 31st December. 1991 and 1992 
respectively have 80 far not teen laid. 

[para 1.6 of Ninth Report (Tenth Lok Sabha)] 

Rtply of Govt1'lllMllt 
The recommendations have been noted in the Ministry. It is, 

however, stated tbat upto the year 1989-90, grant-in-aid was provided to 
Dr. B. Barooah C~ Institute, Guwabati by the Ministry of Health cl 
Family Welfare. ThcrCaftcr, the Institute entered into an agreement with 
GeM. of Assam etc. and this Ministry has not provided any grant-in-aid 
to Dr. B. Barooab Cancer Institute after the year 1989-90. The Institute 
is under the administrative control of the State Government and no 
arant-in-aid is provided by the Ministry. Accordingly, the documents for 
the year 1990-91 and 1991-92 were not laid by tbe Ministry. The reasons 
for the delayed submission of the audited accounts and the Annual 
Report for the year 1989-90 have been given in response to observations 
made by tbC Committee in paras 1.7 and 1.8. 
[Vide Ministry of Health and Family Welfare O.M. No. V. 2601216/ 

94-R dated 30 November, 1994] 
Rtcommendtltioll 

The Committee find that the Annual .Accounts of the Institute for the 
year 1989-90 were compiled in the first week of August, 1990, i.e., after 
lbout 411l months from the close of the accounting ycart These accounts 
were banded over to auditors in the first week of September, 1990, i.e. 
after a lapse of about ODe month from the date of compilation of 
accounts. Thereafter auditors took about 8 months in auditing and 
fumisbin, their final audit report on 10 May, 1991. Another five months 
were taken from 10 Miy, 1991 to 8 ~ober, 1991 te get the Annual 
Report aad Audited Accounts approved from the Management a.ciI· 
ef the Institute. The Committee also note that after receiving intimation 
froID the Institute on 2S October, 1991· about the documents having 
Men approved by the ManIplDODt Council, the Ministry of Health and 
Family Welfare (Departaeat of HcaI&b) took about 111l monlba in 
prcparia, Review and DdaY Statemeat and getting aD the doc:wfteats 
wrovcd from the Minis&ry b.y which time the WIBtcr SeIIion of 
Padiaaeat is 1991. caJaC Ie .. cad. Coacqueady, these doc:ualCats 
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were laid in Lok Sabha in March, 1992, i.e., after about 4t;z months 
from the date when aU the required documents were received from the 
In~titute. 

[para 1.7 of Ninth Report (Tenth Lok Sabba)] 
Reply of Government 

The recommendations have been noted and the same were 
oommunicated to the Director, Dr. B. Barooah Canc::er Institute, 
Guwahati. The Director of .the Institute has intimated that during 1989-90, 
the post of· the Financ::e and Accounts Offieer in the Institute was laying 
vacant and as such it took more time to prepare the final accounts. Also, 
in that region, only a few professionally qualified accountants are available 
for audit serviCes and they took a long time to submit the final audit 
report. The Institute bas entered into an· agreement witb Govt. of Assam 
etc, and this Ministry has not provided any grant-in-aid to the institution 
after the year 1989-90. 
[Vide Ministry of Health and Family Welfare O.M. No. V. 26012/6/ 

94-R dated 30 November, 1994] 
Recommendation 

The sequence of about events clearly show that the Institute has not paid . 
due attention at any of the stages for ensuring timely finalisation and 
submission of the required documents to the Ministry. The delay in 
oompilation and auditing of accounts could have certainly been avoided. 
bad the Institute pursued the matter vigorously with Auditors. The 
Committee feel that the Institute should not have taken a long period of 
about 5 months in getting the required documents approved by the 
Management Council once they were finalised. It is equally distressing to 
note that the Ministry have allowed about 411.2 months to lapse in preparing 
Review and Delay Statements and authenticating the required documents 
for laying them in Lot Sabha. Had the Ministry taken a little care, it 
would have been possible to lay these documents in Lot Sabha during 
Winter Session of 1991. The Committee regret to note that the delay 
statement prepared by the Ministry oontained neither any chronological 
order of dates of tbe different stages of finalisalion of the documents nor 
any valid reasons for the delay involved were indicated. It hardly needs 
any reiteration that it is the responsibility of the administrative Ministry 
ooncemed to monitor timely finalisation and laying of the required 
documents in Lok Sabhl within the prescribed period of 9 months from 
the close of the accounting year. The Ministry cannot absolve from its 
responsibility by simply stating that the required documents could not be 
laid in time as they were received late from the Institute. 

[para 1.8 of Ninth Report (Tenth Lot Sabba)] 
Reply of Government 

The recommendations have beeD Doted in tile Ministry and 
commuilicated to the Director, Dr. B. Barooah Cancer Institute, 



u 
Gawabati. The Director of the IBItitute bas intimated that the aatlited 
ICCODDts-for the year 1989-90 were put up in the .cctina of the 
.... ..,.aeat CouaciI 'held on 11.5.1991, but the members did aot 
1ppI0Ye the accounta and required comments on auditor's observations. 
'I1Ic Manaacment Council approved the accounta subsequently after 
FttiIta CDIDIDCnts on audit observations from the institute and in the 
~ the matter was delayed. This Ministry provided Jl'ant~in-aid to 
Dr. B. Buooab Cancer Institute upto the year 1989-90 only. 
11acrcaftcr, the Institute bas entered into an agreement with the 
Government of Assam etc. and this Ministry has not provided any 
Fant to the Institute, The Institute is under the administrative control 
of the State Government. 
[Vide Ministry of Health and Family Welfare O.M. No. V. 26012161 

94-R, dated 30 November, 1994] 
Recommendlltion 

. The Committee therefore, recommend that the Minjstry should'· 
iastruet the Institute to take seriously the matter of finalisation and 
.bmission of the required documents for their being laid in Lok 
$abba within the prescribed period of nine months from the close of 
tile ac:countioS year. The Institute should pursue the matter with Audit 
authorities to prevent delays at tbe stap of auditiog of accou.ts and 
IUbmisIion of the draft and ~a1 audit report thereon to the Institute 
in future. The Institute also should not take Ions time to get the 
IaaIiIcd documents approved by the Management Council. The 
Ministry and the IDstitute should strictly monitor the timely fiIlalisation 
and laying df thesequircd documents. The Ministry should advise the 
InItitute to clear their backlog of tbe .reports and acc:ounts for the year 
1990-91 and 1991-92 without further delay. In case of delay the 
Ministry shQuid lliwlljably lay a statement czplaining the cbronologic:al 
order the various events that led to delay in placing the documenta 
before 'Parliament. 

[para 1.9 of Ninth Report (Tcntb Lok Sabha» 

Rep" 0/ Gol1Cl'lllMlll 
1"be rec:ommendatioaa llaw bcca DOted 1 communicated to the 

__ teo 'IbiI MiniItIy ,PnW.ide4 grut-m-aid to Dr. B. BarOoab c.,.. 
..... upto, tbe--JeU1989-9O. Thereafter, the InsIitute hal ..... 
.. .. ....... l· wJtb Gowmmeat of Alum etc. '1IDd this NiIiIIiiiiw 
... ~ pnmdeCl ay put to tile IIIItitute after the· year 1989-90. The 
IIIdIuID ....... thO 8cbaiaiIarativc coatrol of Gowmmcnt of Auua 
ad ._ anat-...... is ~ by this Ministry. AccotdiaaIY the 
to .811. far 'die }CUI 1-"91 and 1991-92 were DOt laid by die 
" -,. TIle l\WiedOr of dlo InItitutc has, Itowcwr, iatim ..... 
1liiy IIaft ,.,.,atecl a time ICIaedUIc 10 ~ ~ process of Ii,. .. "., 
......... 1If .... =. iI co.pIerecl in ~. . .. ' .... 
[VWe MIIIiItry ., Real."_ Fady WcJmrc O.M. No. V. Jtm/W 

93-R, elated 30 NoWJRber, 19M) 
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Recommendation 

The Committee note that the Corporation approached the Company 
Law Board for appointment of Statutory Auditors as late as 15th March, 
1990, for auditing tbe accounts for the year 1989-90. Thereafter, tbe Board 
took a time of 12 months to appoint tbe Auditors. The Corporation should 
have avoided this delay by approaching to Law Board weU1D advancc. The 
Committee therefore, recommend that the Corporation should take up the 
matter of appointlncDt of Statutory; Auditors by the Company Law Board 
well befcm close of the teleY8at'llccOuDting yeu'thus ail'lba suffidcnt"tDlle 
to the Board for the purPole. The Commi~ trust ddt theCorpelatioa 
and the Miiristry would not delay the matter on this account in futare. 

[para 2.7 of Ninth Report (TeJfth Lot Sabha)] 

Reply of Government 

The above recommendations have been noted for future. Further. this 
Miailtry has time and Ilgain been issuing instructions to tbe Andaman a: 
Nicobar Administration to direct Andaman a: Nicobar Islands Integrated 
Development Corporation Limited (ANnDCO) to streamline the 
preparation and speedy submissioa of the Annual Report within the 
stipulated time. In order to avoid delay in the submission of the Annual 
Report for the year 1992-93, this Ministry has already directed the Chief 
Secretary, Andaman &. Nicobar Admiaistration to streamline the 
preparation and submission of the reports within November, 1993. 

(Vide MiDistry of Industry (Deptt. of SSI&.ARI) O.M. No. 16/12/93--SSI 
(P), dated 11 November, 1993] 

ltecommendtltion 

The Committee also note that tbe Corporation, could compile tbeir 
accounts for the year 1989-90 onlY'in May, 1991. TheIe accowus' were 
needed to be compiled by May, 1990 i.e. within 3 months of tlieclese of 
the accounting year as recommended by tbe Committee in paras 1.16 and 
3.5 of their First Report (F'1fth Lok Sabba). The Committee regret ,that 
their recommendatioas have not been foUowed by the Ministry of Industry 
and tbeCorporation. TIk: Committee therefore, reiterate their aforesaid 
recommeaciation that the Annual Report together with the Audited 
Accounts aad Audit Report theremt for a particular year should be laid 08 
the Table within nine months ot tbe close of the accounting year. To 
comply with this requirement proper time schedule should be prepared and 
adhered to for compilation of accounts and their auditing. Normally a 
period of three months should be sufficient for compilation of accouats and 
their submission to audit. The next six months should be given for auditing 
of accounts, for printiag of report' and for se~to Governmeat for 
laying. If for aay reason the repo~; audited accounts .... d Audit Report 

'-. ' 
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c:aDIlot be laid within the stipulated period of nine months, the Ministry 
Ibould lay within 30 days of expiry of the prescribed period, whichever is 
later, a statement explaining the reasoDl why the report and accounts 
could not be laid within the stipulated period. The Committee trust that 
the Ministry of Industry (Deptt. of Small Scale Industries and Agro and, 
Rural Industies) would follow in letter and spirit the recommendations .of 
the Committee in &be matter of laying before Parliament the reports. ind 
ICCOUDtI of the Cerporation. 

[para 2.8 of Ninth Report (Tenth Lot Sabba)} 

Reply 01 Govmtmt!1ll 

Ac:cording to tile Corporation, they have undertaken the following 
NIIIediaI meuures to streamline tbe work of preparation of Accounts and 
Amlual Report of the ANIIDCO. According to tbem, they bave 
apjII'OIdIed the Company Law Board for appointment of Auditon and 
~ tile appointment of Auditors well in time, as in tbe case of the 
IaIt two years. In order to avoid postal delay, the Accounts are being sent 
by Special MessCnaer to the Principal Director of Audit end they are 
collltantly ponued for speedy review of the Audit and iSsue of the 
Certificate UDder Section 619(3) of the Company's Act. The Hindi 
lrallllation work of the Annual Report is done with the belp of a Hindi 
lrallllator of ANlFPDC Ltd. The printing is also carried out promptly. 
Despite two advertiIements for recruitment, the post of Company 
Secretary remains vacant as DO candidate is willing to take up the Audit 
work due· to the meaare wages offered. The Corporation however, is 
upgrading the pay-ecalc for the above post. Having undertaken the above 
remedial measurea/.teps by them, the Corporation bas assured to keep up 
the sc:hedule of time for preparation of Accounts and Annual Report of 
the ANIIDCO in future. 

[Vide Mtniatry of IIIdutry (Deptt. of SSI &. ARI) O.M. No. 16/12193-
SSI (P), dated 11 November, 1993] 

RecommDUltltion 

The Committee regret to note that in the delay statsment laid a10ngwith 
the Annual Report and Audited Accounts for 1989-90 in Lok Sabha, the 
Ministry did not elaborate reasoDS for the delay of about 18¥.z months. In 

,the absence of detailed delay statement, the Committee are unable to 
identify the stages where the delay took place in finalising the accounts and 
.... est remedial measures to improve the situation. In the case of delay 
beyond control, the Ministry may benceforth lay on the Table of the 
House the delay statement indicating aU the events in chronological order 
to belp the Committee to pin point the particular stage leading to delay 
and recommend measures to cut down 1 eliminate the delay in laying the 
reports &lid accounts of future years. 

[para 3.8 of Ninth Report (Tenth Lok Sabha)] 
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Reply of Govmament 

The recommendations of tbe Committee noted for comp6ance. To 
facilitate such compliance, a time scbedule of each stage for completion of 
the documents has been specified vide Action taken on para 3.9 below. 

[Vide Ministry of Human Resource Development (Deptt. of Education) 
O.M. No. F. 5-35/92-UTs dated 17.1.1994) 

The Committee recommend that the Ministry should draw up a time 
schedule for completion of each stages viz. compilation of accon .. , gettins 
t1aem audited, furnishing of draft and final audit reports by Auditon, 
adoption, authentication, translation, printing of Annual Reports, Audited 
Accounts and Review and their laying on tbe Table of Lot Sabba within 
nine months of the close of the accounting yean and to achieve the desired 
goal, the time schedule so draWn up should stricdy be adhered to in tho 
Ministry as weD as in the Samiti. 

[para, 3.9 of Ninth Report (Tenth Lok Sabha)] 

Reply of Govemment 

A time schedule for completion of each stage has been prepared in 
consultation with the Navodaya Vidyalaya Samiti as under:-

SL 
No. 

1 

Proposed 

2 

1. Receipt of Annual Accounts by DAGR frent 
NVS. 

2. Draft Audit Report sent to NVS by DAGR. 
3. Final Audit Report sent to NVS by DAGR. 
4. Receipt of Audit Report by Department of 

Education. 
S. Approval of Annual Report by Executive 

Committee of NVS. 
6. Receipt of Annual Report by Department of 

Education. 
7. Submission of Annual Reports and Audited 

Accounts to Minister for approval. 

Time Schedule 

3 

June 30. 

August 31. 
September 30. 
15th October. 

15th October. 

15th October. 

22nd October. 
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1 2 

8. Date of Approval by Minister 
9. Receipt of Approval file from Minister in the 

Section. 
10. Sllbmission of Approval material to LOk/Rajya 

Sabha. 

3 

30th November 

December· 
(Winter Session 

of the 
Parliament) . 

[Vide Ministry of Human Resource Development (Deptt. of Education) 
OM. No. S-35192--UT-2 dated 17.1.1994] 

Recommendation 
The Committee are. unhappy to note that the Annual Report and 

AuditDd Accounts of the Salar Jung Museum, Hyderabad for the year 
1989-098 were laid on the Table of Lok Sabha on 17 December, 1992 after 
a delay of about 231h months. The Committee fmd from the information 
furnished in the delay statement and subsequent clarification given by the 
Ministry that the "said Annual Report and Audited Accounts of the 
Muacum for the year 1989-90 were received in the Ministry on 
16 December, 1990. The Committee regret to note that the Ministry of 
Human Resource Development (Department of Culture) prepared review 
and delay statements and got all the documents authenticated from the 
Minister without taking into consideration whether the Annual Accounts 
contained the requisite audit certificate or not. It is even more surprising 
that these documents without the requisite audit certificate were sent to 
Lok Sabha Secretariat on 6 September, 1991 for being laid in Parliament. 
It was only on being pointed out by Lok Sabha Secretariat that the Annual 
Aa:ounts did not contain the required audit certificate, the Ministry came 
to know of their lapse and then wrote to Salar Jung Musel,lm for furnishing 
the requisite certificate to the Ministry. The Ministry, however, did not 
explain any reasons for the Museum having taken eleven months in 
furnishing the audit certificate to the Ministry. The sequence of events 
clearly indicates the lackadaisical approach both on the part of the Ministry 
and the Museum in finalisation and laying of the requisite documents in 
Parliament. Plea of the Ministry that these documents could not be laid in 
Parliament in the Budget Session, 1991 due to dissolution of the House is 
hardly justified. The Committee are distressed to note that these 
documents of the Musepm for the subsequent year 1990-91 were laid after 
a delay of about 7 months while these documents for the year 1991-92 
which were due for being laid by 31 December, 1992 are yet to be laid. 

The Committee feel that had the Ministry exercised due vigilance after 
recoipt of the documents, much of the delay in laying these documents for 
the year 1989-90 could have been avoided. The Committee recommended 
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that in future senior officers both in the Ministry and the Museum should 
be entrusted with· the respon8ibiJ.ity to ensure· timely finalisation and 
laying of the required documents in Parliament within the stipulated 
period. The Ministry ·should take adequate precautionary steps to ensure 
that documents are~mplete and corr~t in all respects before sendina 
them to Lok Sabha Secretariat for being laid in Parliament. The Ministry 
should ensure that these documents for· the· year 1991-92 are placed 
before Parliament without further delay. 

[Paras 4.6 and 4.7 of Ninth Report (Tenth Lok Sabha)] 

Reply of Government 
In order to prevent the delay in laying of Annual Report and Audited 

Report of Salar Jung Museum, Hyderabad a time schedule has been 
prepared for the Museum. Annual Report and Audited Statement of 
Accounts of Salar Jung Museum for the year 1991-92 has already been 
laid on the Table of both the Houses of Parliament. 

[Vide Ministry of Human Resource Development OM. No. F.3-161 
9O--CH. I dated 29.9.1993] 

Recommendation 
The Committee, therefore, recommend that the Ministry, in 

consultation with the University, should chalk out a time-bound schedule 
for finalisation and submission of the A udited Accounts, Audited Report 
and Annual Report. To achieve the desired results of the schedule so 
prepared there should be proper monitoring both in the Ministry as well 
as in the University by the senior authorities. 

[Para 5.11 of Ninth Report (Tenth Lok Sabha»)' 

Reply of Government 
The University of Delhi has informed that the following time-bound 

programme for expeditious oompjJadOD of the Accounts of the University 
and its Maintained Institutions hilS been chalked out and circulated to all 
concerned under the si~:ofVjce-ChaDcelior requesting them to 
adhere to the schedule strictly for titQoIJ submission of Accounts: 

SI. Particulars of the work Date by which 
No. work to be 

completed 

1 2 3 

1. CloSing of Cash Books 15th April 
2. Compilation of Accounts for the month of ath May 

March -
3. Annual Adjuslments 31st May 
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1 2 3 

4. Receipt &: Payment Accounts 15th June 
5. Commencement of the Inspection of Accounts 

by the D.A. (CR) audit party 15th June 
6. Income &: Expenditure Accounts 30th June 
7. Balance Sheet 1Sth July 
8. Completion of audit of accounts by the D.A. 

(CR) audit party 31st AUgust 
9. Submission of draft audit report on the ac:tounts 

by the D.A. (CR) audit party 1Sth September 
10. Submission of "the comments of the University 15th October 
11. luue of Final Audit report (English version) 31st October 
U. luue of Final Audit report (Hindi version) 15th November 
13. Binding of the accounts &: audit report 30tb November 
14. Submission of accounts &: audit report to the 

Ministry. 1st December 

On the 1st September. 1993 the University convened a meeting of the 
PriocipaJ&IHeads of all tbe University Maintained Institution/Colieges 
uader the Chairmansbip of Vice-Chancellor to discuss the issue of late 
submission of Accounts. 

'lbe University also arrBDled two meetinp with the Director General of 
Audit, Central Revenues to discuJs the issue regarding expeditious 
finalisation of -Audit Certificate and Audit Report on the Accounts of the 
University pending with the Office of Director General of Audit, Central 
Revenues. 

, 'lbeUniversity bas been advised to make aU efforts in future to adhere 
to the above time schedule for submission of Accounts of the University 
I8d ill Maintained Institutes. 

[Vide Ministry of Human RcIource Dcyelopme~t (Deptt. of Education) 
OM. No. F. 4-W9~Desk (U) dated 27.4.1994] 



STATEMENT SHOWING ACTION TAKEN BY GOVERNMENT ON 
TIlE RECOMMENDATIONS/OBSERVATIONS OF TIlE 

COMMflTEE ON PAPERS LAID ON THE TABLE ON TIlEIR 
TENTII REPORT (TENTH LOK SABHA) m 

Recommendation . 
The Committee are. unhappy to note that the Annual Report and 

Audited Ac:counts of the Oil Industry development Board for the year 
1990-91 were laid after a. delay of about 12 months. 

[Para I.S of Tenth Report (Tenth Lok Sabha)] 

Reply of Government 
Appropriate steps have been taken with a view to ensuring timely 

submission of the Annual Report and Audited Aicounts of OIDB. A time 
schedule has been drawn up for completion CJf various milestoaes to 
achieve the same. 

[Vide Ministry of Petroleum & Natural Gas O.M. No. 0-34026131 
92-Fin. II dated 7.4.1994] 

Recommendation 
The Committee find that the Board took about two months to reply to 

the Audit Report of the Director of Commercial Audit who then took 
about four months to furnish final Audit Report to the Board. Thereafter 
the Board members took about tltree and half months to approve the 
Certified accOunts. After this another 1112 months were taken to get the 
Audit Report ratified from the Board. The Board took a long period of 9 
months to finalise the Annual Report. In the opinion of the Committee 
this delay could be minimised by establishing contacts and holding 
meetinp at appropriate level. The Committee an: constrained to observe 
that these important documents were not prepared and finalised with the 
seriousness they deserve. The Committee trost that the Ministry would 
attach due importance to the maUer and ensure compliance of the 
requirements. 

[Para 1.6 of Tenth Report (Te.rth Lok Sabha] 

Reply of Government 
While regretting the delay in laying the annual Report and Audited 

Accounts of the Oil Industry Development Board for the year 1990-91, it 
. is stated that the remedial measures have already been put in place with a 
view to easuring its timely sub~ission in future. For instance, the Annual 
Report of the OIBD for the year 1992-93 alongwith the Review by 

19 
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Government were laid in tbe Rajya Sabha on 29th Decembcr,'i9tl.:J,1le,' 
Lok Sabha Secretanat could not include the . laying of the • OIBD . Report~ in, 
their List of Business on 29th December, 1993 when the House .. n 
assembled after a brief recess. However, this Report waS placed on the" 
Table of the Lak Sasbha on the 3rd March. 1994. . .. 

. ~~ 
[Vide Ministry of Petroleum &: Natural Gas O.M. No. G-~ 

92-Fin. n dated 7.4.1994] 

Recommendation 

The Committee recommend that the Ministry of Petroleum and Natural 
Gas in c:oasuhation with the Board should draw up a time bound 
programme 'for each stage of finalisation of the report and accounts and 
entrust the job of monitoring to some bigher authority in the Board as weD 
as in the Ministry with a view to ensure that each atage of proccssinS the 
matter is completed according to tbe programme so drawn up and the " 
annual Report. accounts and the 'Review' of the Board's performance 
during the year under report, are placed before Parliament within nine 
months of the close of the accounting year. 

[Para 1.7 of Tenth Report (Tenth Lok Sabha) 

Reply of Government 

To enable to ensure timely submission of the Annual Report and 
Accounts of the OIDB, foUowing time schedule has been prepared for 
completion of various milestones:-. 

1. Submission of accounts to audit 
2. Completion of audit 
3. OIDB's reply to audit 
4. Finalisation of draft Annual a~ 
S. Rendition of audit certificate byC&AG'i 

organisation 
6. Approval of Report by the Board of OIDB 
7. Hindi translation and printing 
8. Submission to the Ministry of Petroleum and 

Natural Gas 

Latest by 

JUDe 15 
July 11 
August 3-1 
August 31 
Qctober 15 

October 31 
November 30 
November 30 

TIle audit authorlJjes arc bein& .ppreacbcd· to aarec !Gibe above time 
schedule 10 far as activitioJ. iDdic:ated at 2' aad 5 arec:oncerncd. This time 
schedule given abdve will ensure sUbDussion of Annual Report and 
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accounts and the '&.Mew' of the Board's performance before Parliament 
within 9 months of tile dose of the accounting year. 

[Vide Minish')' of Peuoleum &: Natural Gas O.M. No. G·34026I3I92-
Fin. II dated 7.4.1994] 

Recommendation 
The Committee are unhappy to note tbat the Annual Report and 

Audited Accounts of the National Institute of Foundry and Forge 
Technology, Ranchi for the year 1989-90 were laid on the Table of 
Lok Sabha on 12th May, 1992 after a delay of a.bout 16'h months and these 
documents for the year 1990-91 were laid after a delay of about 8'h 
months. 

. The Committee find from delay statement and subsequent information 
furnished by the Ministry of Human Res&urce Development (Department 
of Education) that the Ministry had received the printed copies of the 
Annual Report and Audit Report from the Institute as early as on 
14th February. 1991. Thereafter. the Ministry took about 15 months for 
preparation of Review. delay . statement and authentication of the 
documents. Such a long period was taken by the Ministry knowing fully 
well that the matter had already been delayed. "ad t~ Ministry realised 
tbe gravity of the situatiDa and rusbed the aforesaid action on its .part. the 
delay could have been minimised arid the documents laid in the Hpuse well 
before dissolution of the Ninth Lok Sabha in March. 1991. 

The Ministry further did not care to lay these documents even in the 
Budget Session or Winter Session of the Tenth Lok Sabha in 1991. The 
Committee conclude that the Ministry had allowed things to take tbeir own 
time and as such the required documents were laid· on the Table of 
Lok Sabba only in May, 1992 after an unjustified delay ~f about 16'h 

.1QODtbs.. The Committee regret to observe that as a remedial measure, the 
Ministry have stated in a routine way that 'all efforts are being made to 
ensure timely laying of the required documents. This shows tbe extent of 
serioDsness of the Ministry in the matter of making the organisation 
accountable to the. Parliament. 'The Committee. therefore, take a serious 
view of the casual ~pproach of Jhe Ministry in ensuring timely fjnalisation 
and laying of the required d~ents in Parliament. 

The Committee recommend that. the Ministry should nol take sucb an 
undoly Ic:mg period in preparing delay aUd Review statetn~",and getting 
the required documents authenticated and to achieve the gOal the Ministry . 
should entrust the responsibility of monitoring the finalisation of the 
documents to a senior officer in the Jdinistry. and be mJY ensure tlJat the 
Annual Reports, Audited Accounts~· ~viewt Delay slatements are 
finalised quickly and placed before Parliament wiibfn the -Specified. period 
of nine months from the close of the accountinl year, after receijJt' of the 
required documents from the Institute. . 

[P.r8S 2.6, 2.7, 2.8 and 2.9 of the 'f;eDtb Report (Tc;ntb Lok Sabha» 
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i 
Reply 0/ Government ! 

The copies of the Annual Report in English and Hindi versions for the 
year 1989-90 were received from the Institute on 26th December, 1990 and 
the printed copies of the Audit Report for the year 1989-90 in both 
versions were received on 14th February, 1991. These reports could not be 
laid on the Table of the House because of the short period of the session 
of Rajya Sabha and the 9th Lok Sabha being dissolved. Extension of the 
time limit beyond 31.12.1990 for laying the annual reports and audit 
reports of the Institute for the year 1989-90 was obtained from the 
Committee on Papers Laid (10th Lok Sabha). 

On receipt of the reports from the Institute, other formalities like 
preparation Df review/delay statements (English and Hindi versions) were 
completed and after that, these papers were sent for authentication to 
HRM's Office on 29.8.1991. The papers after authentication were received 
on 2.5.1992 and the documents were finally laid on the Table of the House 
on 8.5.1992 in the Rajya Sabha and on· 12.5.1992 in the Lok Sabha. 

All efforts are being made to accelerate the preparation of review 
statements, delay statements and to place them before the Parliament 
within the specified period of 9 months from the close of accounting year 
after receipt of the required documei\ts from the Institute. -The Institute 
has been informed of the concern expressed by the Committee on Papers 
Laid. It has been asked to keep a close watch at each stage of fmalisation 
and submission of the annual report and the audited accounts. It has also 
been told that a senior officer in the institution should monitor the 
progress to obviate the recurrence of delay. 

It has been convey,ed to all autonomous organisations funded by the 
Department of Education the maintenance grant for the fourth quarter in 

.' every year would be released only when the Annual Report and the 
audited accounts have been received in the Department before 
31st December or a firm date by the Institution when it would be 
available. 

[Vide Ministry of Human Resource Development (Deptt. of Education) 
OM No. F. 20-3194. 1D 311'S. II dated 30 November, 1994] 

Recommendations • 
The Committee regret to note tbat the Annual. ReportS and Audited 

Accounts of the National Institute of Urban Affairs, New Delhi for seven 
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years from 1985-86 to 1991-92 were laid on the Table of the House after 
delays ranging from 2 months to 62~ months. The dates of laying of the 
aforesaid documents of the Institute are as under: 

SI. Year Date of laying Delay 
No. 

1. 1985-86 18.3.1992 62'12 months 
2. 1986-87 11.3.1992 50lh months 
3. 1987-88 11.3.1992 381h months 
4. 1988-89 16.5.1990 4'12 months 
5. 1989-90 27.2.1991 2 months 
6. 1990-91 11.3.1992 2'12 months 
7. 1991-92 24.2.1993 2 months 

Besides abnormal delays, the above dates dearly indicate irregularities in 
laying these documents as the Annual Reports and Audited Accounts of 
the Institute for three accounting years from 1985-86 to 1987-88 were laid 
in March, 1992 while these documents relating to the subsequent years 
1988-89 and 1989-90 were laid earlier i.e. during May, 1990 and February, 
1991 respectively. 

The Committee regret that in delay statements laid alongwith the 
Annual Reports and Audited Accounts of the Institute for the year 
1985-86, 1986-87 and 1987-88 it was casually stated that these documents 
could not be laid in Parliament due to administrative reasons with regard 
to procedural and other matters without clearly explaining the various 
dates of finalisation of these documents and the quantum of delay involved 
at various stages therein. It was only when subsequent clarifiQltions were 
sought, the Ministry of Urban Dev.elopment explained that as per 
Government of India's decision (No.6) under G.F.R. 150, Rcports of the 
Institute prior to the year 1985-86 were not requircd to be laid in 
Parliament as the grant-in-aid given was less than Rs. 5 Iakhs and also that 
the Ministry overlooked the requirement of laying these dOcuments in 
Parliament from the year 1985-86 onwards. AU of a sudden the Ministry 
started laying for the first time the Annual Report and Audited Accounts 
of the Institute from the year 1988-89. When Rajya Sabha Committee on 
Papers Laid took a serious note of this irregularity and directed ·.the 
Ministry to lay all the documents for the earlier years i.e. 1985-86. 
1987-88, these dOGuments then were laid in March, 1992 .• However, tie 
Ministry could not explain as to why these documents for the year prior to 
1985-86 i.e. 1981-82 and 1982-83 were also not laid when the grant-in-aid 
given to the Institute during these years was~ above Rs. 5 lakhs 
(statement of grant-in-aid given to the Institute 'in Annexure). The 
Committee are distressed to find to giaring lapse oq the part of the 
Ministry that the Government of India decision contaiped in G.F.R. 150 
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(No.6) which is applicable to private and voluntary orlaniSatioDS 8Illy has 
been applied wrongly to this GovernmcDt owned and run Institute. 
Consequently, the Ministry neglected tbe necessity of laying the Annual 
Reports and Audited Accounts of the Institute in Parliament, irrespective 
of the amount of grant given during all these years, as per 
recommendation of the Committee on' Papers Laid en the Table of the 
Lok Sabha. 

The Committee canoot but conclude that it is a case of pure negliaencc 
and wrong interpretatioa or ltules on the part of the Ministry in the matter 
of laying the Annual Reports clOd Audited Accounts of the Institute which 
lead to non-laying of the required documents in Parliament to ensure its 
accountability for the grant-in-aid received since its establishment in the 
year 1975-76. 

The Committee, therefore, recommend that tbe Ministry should 
immediately take steps to finalise tbe Annual Reports and Audited 
Accounts of the past years since 1975-76 and lay them in Parliament at the 
earliest. The Ministry on its part sbould not allow such casualness to 
prevail in the matter of laying these documents in Parliament in future. It 
should also be note.9 that in case of delay a statement giving detailed 
reasons in chronological order for such delay should be laid alongwitb the 
required documents ill Parliament. .. 

Amount released as grant-in-aid to Natiow Institute of Urban Affairs 
since its ~ceptk»n. 

Year Rs. 

1975~76 .50,0001-
1976-77 85~"" 
1m-7S ~OO,8Olll-
1978-79 2,OO,8OCV-
1979-80 1,45,~ 
1980-81 4,80,00EV-
1981-82 7,50,0901-
1982-83 7,so-. 
1983-84 3,OO~~ 
1984-85 2,OQi6ool-
1985-86 12.SO~000I-
1986-81 19,10,00QL 
1989-88 24,S6J~ 
1981-89 27,81:;0801-
1989-98 29;00,0001-



Year 

1990-91 
1991-92 
1992-93 

2S 

.. Rs. 

37,00,0001-
32,40.000/-
40,00,0001-

[para 3.9, 3.10 3.11 and 3.12 of Tenth Report (Tenth Lok Sabha)] 

Reply of Govemniiia, 
The Anoual Reports and Audited Accounts of National Institute of 

Urban Affairs for the years,1976 to 1984-85 have been laid on the Table of 
both the Houses of Parliament during Monsoon session, 1994 of 
Parliament. 

[Vide Ministry of Urban Development O.M. No. K-1801~1-UOU 
dated 11 November, 1994] 

Recommendation 

The Committee are distressed to note that the Annual Report and 
Audited Accounts of the Kendriya Vidyalayas Sangathan for the year 
1989-90, which in terms of the Committee's recommendation, ought to 
have been laid in Parliamen~ by 31st December, 1990, were actually laid 
on the Table of't::ok Sabha on 14 July, 1992 i.e. after a delay of about 
181t2 months. Prom the information furnished by the Ministry of Human 
~ Devel",ment (Deparhiicnt of Education) about the delay in 
finalilini abc Anodal Report and Audited Accounts, the Committee find 
that about 7 IDOUPIs were taken by the Sangathan in compilation of the 
Annual accounts; about 1~ months were taken by the auditors to 
complete auditing IQ1d furnish .. audit report to the Sangatban; about 81;2 
months were taken by the Sangatban in finalising the Annual Report; 
about 10 months ~.,taken in translating the Annual Report into Hindi; 
.., the'Ministry. t~k about 7% months, after receipt of the required 
documents, from:. Saugathan, to prepare "review" and delay statements 
and to get au thc''doCUDiCDts a_enticate,i from the Minister for being laid 
in Parliameirt. -

• 
(para 4.10 of Tenth Repol] (Tenth Lair Sabba» 

Reply of Government 

'Jb:PQliitieB ~ ,a1~~y ~~~d before the Co~mittc:e during 
the '. :,' ~r~-to:avpt~~-dela~,,;mfutu~, the Kendtiya Vldhalayil 
Saqadla ,U w..u'M.'" ~ ~ keep a close watch on the progress 
of wompIIiIblf'"~.d laiidit work. -

--.-... ' '- -:-.' -" 

(Ilia' ~ .t.HUman RC8UD:C Development (Deptt. of Education) 
OM. Ko.F. 9-:1./94JUT.2 dated 6 July, 1994] 

I . 
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Recommendation 
The Committee are not satisfied witJ. the explanation given by tbe 

representatives of the Ministry of Murnan Resource Development 
(Depanment of Educatio~during the r evidence before the Committee in 
regard to delay at vario.-sstages of finalisation of the Annual Report and 
Audited Accounts. The Committee : eel that tbe delay which has taken 
place at various stages CGuld be avoided if a careful watch was kept both at 
Kendriya Vidyalayas Sall8athan level as weD as at tbe level of the Ministry. 

(para 4.11 of Tenth Report (Tenth Lot Sabha)] 

Reply of Government 
The recommendationlo,Qf the Committee bas been noted for compliance. 

For this, a time scheduie l,.. completion of each stage of doc:unIents to be 
laid on the Table, has been prepared. 

[Vide Ministry of Human Resource Development (Deptt. of Education) 
OM.No.F. 9-1J'94..UT.2 dated 6.7.1994) 

Recommendation 
The Committee recommend that a realistic time schedule should be 

prepared by the Sangatban in consultation witb the Ministry and the time 
scheclule so drawn up mould be monitored and adhered to both in the 
Ministry and the KendriJa Vidyalaya Sangathan. If a delay is anticipattcl at 
any stase. the matter Ihay be pursued Vigorously witb tbe appropriate 
authority to expedite action. The Ministry of Human Resource 
Develop~t (Department of Education) should also take necessary steps 
to obviate delay in preparation of "Review" and autbentication from the 
Minister after receipt of the required documents for being laid in 
ParHameD&, and see. that tbe documents are laid on the Table of Lok 
Sabha wWUn tbe prescribed limit of 9 months from the close of the 
accountinj years. 

[para 4.12 of Tenth Report (Tenth Lot Sabba)] 

Reply of Goyemmenl 
A time schedule for tlllPietion of each stage of documents to be laid on 

the Table. bas been prepared as under:-

1 

Stage of work Time Schedule 

2 3 

1. Submission of Annual Accounts by KVs to 30th April 
Regional Offices. 

2. Submissiqn of CoqsoHdated Annual Accounts 31st May 
of KVs by Rep'onal Offices to KVs (Hqrs.) 
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1 2 3 

3. Consolidation-of Accounts. 30th lune 

4. Submission of Accounts to DGACR. 7th luly 

5. Expected rec:cipt back duly audited and 15th November 
certified alo~pith Audit Report thereon. 

/ 
6. Submission of Audited Accounts and Annual 30th November 

Report to the Deptt. of Education. 

7. Submission of Annual Reports and Audited 8th December 
Accounts to Minister for authentication! 
approval. 

8. Date of approval by Minister. 1 
9. Receipt of approved file from Minister in the 15th December 

Section . 

.10. Submission of approved documents to the December .(Win­
Lok/Rajya Sabha Sectt. for laying on the ter Session of 
Table of the Sabha. the Parliament) 

[Vide Ministry of Human Resource Development (Deptt. of Education) 
OM. No.F. 9-1I94-UT.2 dated 6 luly, 1994] 

Recommendation 
The Committee recommend that the Department of electronies in 

consultation with the Centre should draw up a time bound progranune for 
completion of work at different stages of the compilation of Altnual 
Report and Audited Accounts, Senior officers of the Ministry and the 
Centre should be made responsible to ensure that these documerirare 
completed in all respects within . the prescribed period and placed before 
Parliament. The Committee are of the opinipn that had the Ministry taken 
timely action in authenticatin$ these documents .. from the Minister, the 
delay of 41h months in this regard could have been curtailed. The 
Committee trust that the Ministry to take immediate steps, as soon as the 
documents for laying in Parliament ue received by them, for 
authentication so that the delay might not oecur in future in thisaecount. 

[Para 5.7 of Tenth Report (Tenth Lok Sabha)] 

Reply of Government 
Ie !compliance with theobservationslrecommendations of the 

Committee, step$. have: been takeJiby Department of Electronics and the 
AaauatRepoJlt for tile· year 1992-93 has beea'iaid on the tables of bOth the 
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Houses of Parliament within the stipulated time i.e. withi8 niae montha 
from the date of closure of the financial year (i.e. on December 22123, 
1993). 

The recommendaticmslobservatioDS of the Committee have been noted 
for strict compliance in future. Necessary steps wiD be taken to adhere to 
the schedule in order to avoid delay in submission of the Annual Report to 
the Parliament in future. 

[Vide Department of Electronics OM. No. S(2)t1J4-Pari. dated 7.3.1994] 

STATEME~ SHOWING AcrION TAKEN BY GOVERNMENT ON 
THE RECOMMENDA nONs/OBSERVAnONS OF THE 

COMMI1TEE ON PAPERS LAID ON THE TABLE IN THEIR 
ELEVENTH REPORT (TENm LOK SABHA) 

Recommendtltioru 
The Committee regret to find that the Annual Report and Audited 

Accounts and the Audit Report in respect of the National Institute of 
Health and Family welfare, New Delhi, for the year 1990-91 were laid on 
the Table of the House on 22nd December, 1992 after a gap of 21 months 
as against 9 months recommended by the Committee in para 3.S of their 
First Report (Fifth Lok Sabha) causing a delay of about 12 months. 

The Committee are not convinced with the reasons advaaced by the 
Ministry as they have Dot taken any concrete measures for timely 
finalisation and submission of accounts by the Institute. The Committee 
feel that th,e things have been allowed to take their own time resulting in 
undue delay in laying of the required documents in Parliament. The delay 
at the auditing stage could have been taken up with DGACR to see that 
accounts were audited expc;ditiously and Audit Report submitted in time. 

The Committee, tb.erefore, recommend that the Ministry in consultation 
with the Institute and audit authorities, should chalk out a time-bound 
schedule for finalisation and submission of the Annual Report and Audited 
Accounts of the Institute and for their laying together in Parliament. The 
different stagCl involved in the schedule should be monitored to obviate 
the recurrence of delay. Concerted efforts should be made to clear the 
arrears of the reports and accounts for the years 1991-92 and 1992-93 
without further delay. 

(para 1.6. "to 1.8 ElevCDlb Report (Tenth Lok Sabha») 

Reply 01 G01!DJUllDll 
...... 

The Department of Family Welfare hu noted for strick compUIDGe die 
obi!rvatioDl and recommendations made by the Committee reprdiD. th. "y In placin. of the Annual Report ud AC:COU811 of the Nldoall 
InJdtute of Health ud Family Welfare, New Delhi, u autonomous body 
under the administrative control of this Department OD the Table of the 
Sabha. 
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In this connection it is stated that a decision had been taken by the 
Governing Body of the Institute on 30.12.1991 to approach the C&:AG for 
the purpose of entrusting the audit of the NIHFW Accounts to a. finn of 
Chartered Accountants listed in the C&:AG's Panel. In accordance with 
the decisipp, on being requested by the Institute, the C&:AG in January, 
1993 ~mended for appointment an empanelled Chartered Accountant 
to condUft the audit at the Institute for the financial ye'ar 1992-93. The 
audit w.a,completed in time by the empanelled Charatered Accountants 
1lild the Annual Report and Accounts of the Institute for the year 1992-93 
were laid on the Table of the Rajya Sabha in the Winter Session of 
Parliament within the stipulated time limit of 31.12.93. However, the 
documents, sent to the Lok Sabha Secretariat for placing on the Table of 
the Sabha, were returnc:d by the Lok Sabha ·Secretariat and could not be 
laid due to other urgent business having been listed for the Sabha during 
the extended period of Winter Session, 1993. The documents are now 
being laid on the Table of the Lok Sabha in the current Session of 
Parliament. As regards the Annual Report and Accounts for the year 
1991-92, those were laid on the Table of the Lok Sabha on 29.7.1993. 

It is submitted that the action taken regarding the conduct of audit has 
resulted in timely preparation of the Annual Report and Accounts of the 
Institute for the year 1992-93. 

[Vide Ministry of Health and Family Welfare (Deptt. of Family Welfare) 
OM.No. A 45011151192 C&:AG dated 28, March 1994] 

Recommendation 
The Committee are distressed to note that the Annual Reports and 

Audited Accounts of the Rashtriya Veda Vidya Pratishtban, New Delhi for 
the years 1987-88 to 1990-91 were laid together alongwith the delay 
statement on the Table of the House on 22 December, 1992 which should 
have been laid on the Table by 31 December, 1988, 1989, 1990 and 1991 
respectively i.e. after delay of 4 years, 3 years, 2 years and 1 year 
respectively. The Committee also note with displeasure that the Ministry of 
Human Resource Development did not lay review statement alongwith the 
Annual Reports and Audited Accounts as per requirement. They also find 
that 4 to IS months were taken by the Pratishthan to get the Annual 
Reports and Accounts approved from the Governing CounciVGeneral 
Body. About 4 to 15 months were taken to forward the finalised Annual 
Reports and Audited Accounts to the Ministry for being laid in 
Parliament. 

[Para 2.12 of Eleventh Report (Tenth Lok Sabha)] 

Reply of Government 
Miniltry hu exprcucd rearetl for the 'delay in layin, d~n the Annual 

Report and Audited Accountl on the Table of both the Houlel. 
IDltructionl hive been iuued to lutonomou. orpnilltion. to lend AnnUli 
Report!Audited Accounts to Ministry In time. A detailed time table for 
various ItageS of prepantion and finalisation of the Annual Report! 
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Audited Accounts for the Rashtriya Veda Vidya Pratishtban bas been laid 
down. 
[Vide Ministry of Human Resource Development O.M.No.F.6-1V1J3-Skt. 

2 d!lted 31 March, 1994] 
Recommendation 

They desire tbat appropriate steps be taken to trace the records and 
aCtion taken against persons responsible for such casual bandling of 
important records. 

[para 2.13 of Eleventh Report (Tenth Lok Sabha)] 

Reply of Government 
Inspite of best efforts we bave not been able to trace any old records on 

the SUbject. The earliest available referenct from Rashtriya Veda Vidy.a 
Pratishthan is dated 1.4.1991. It is tberefore not possible to fIX 
responsibility. However all concerned have been advised to be careful and 
alert in ensuring timely action in future. 

[Vide Ministry of Human Resource Development O.M. No. F.6-1V1J3-Skt. 
2 dated 31 March, 1994] 

Recommendation 
The Committee are unhappy to note tbe contradictory statements of the 

Ministry i.e. firstly they said that they were not aware of the requirement 
of laying Annual Reports and Audited Accounts in Parliament and 
secondly at the time of tendering oral evidence, the representative of the 
Ministry confessed that they were aware of the recommendation of the 
CoMmittee and also regretted for the lapse in not laying these documents 
in time. 

;; [Para 2.14 of Eleventh Report (Tenth Lok Sabha)] 

Reply of Government 
This is highly regretted. 

[Vide Ministry of Human Resource Development O.M. No. F.6-1V1J3-Skt. 
2 dated 31 March, 1994] 

Recommendation 
The Committee regret to observe tbat the Ministry of Human Resource 

Development took a lackadaisical approach in laying these documents in 
Parliament even though the Ministry was fully aware about the 
requirement of so laying these docuqlentsin Parliament. The Ministry 
should have taken such matters seriously". To obviate such lapses in future 
the Ministry should circulate the recommendations of the Committle to aU 
the orlaaisations under the Ministry tram time to time drawing their 
specific atteBtion to the recommendation of the ColDftlittee contained ia 
tit*- 'Filst Report (Fifth Lok· Sabha). 

[para 2.15 the Eleventli Report (Teatb Lok Sabba)] 
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Reply of Government 
Ministry has already written to all the autonomous bodies under the 

Department strongly advising them to send the AiiDuaI--' Report and 
Audited Accounts to the Ministry in time for laying de'!'n.the same on .. the 
Table of the House. Action for circulating recommendations of the 
Committee contained in the First Report is being taken. 

[Vi~e Ministry of Human Resource Development O.M. No. F.6-11J93-Skt. 
, 2 dated 31 March, 1994J 

Recommmdati9ns 
The Committee recommend that a time-bound Pl'9gramme should be 

chalk out by the Pratishthan of each stage of preparation of the Report 
and A UDts to lay them in Parliament within the prescribed periecl of 
9-ti1lCHl~ of the close of the accounting year and the Ministry should 
monitor e' stage of finalisation of the Report from time to time so as to 
avoid recu~nce of such delays. 

\ [Para 2.16 of the Eleventh Report (Tenth Lok Sabha)J 

\. 
Reply of Government 

A time boUD~\ calendar has been prepared and sent to the Pratishthan. 

[Vide Ministry ~ Human Resource Development OM.No.F. 6-11/93-
" Skt.2, dated 31 March, '1994J 

Recommendation I 

The Committee hope titat with a view to elimiJlating the del.,.., the 
whole procedure of fiaalisation of the AnnaaIRepprt,. '~~'~cCoulits 
sboutd be planned ins~h a way that .tll(~re isUirti,.tiIo~ any .tage .. , 
right from the COmpilatio~ <i.,accountsand·placing the AlIll1I Report/ud 
Audited Accounts before":':~frrtiameDt, 1'beJ desire;that with a vie", .. to 
achieve this end, the Unive.ity Grants. CoJI'tmission, in ~i.asultatiQn with 
the Ministry of Human Resdurce Development, should draw up a time­
bound programme for finalisation of the Report and Accounts at various 
levels and some senior officer shO\ild be entrusted with the responsibility of 
monitoring the work at various stages of the finalisation of the Annual 
Report and the Accounts. 

[Para 3.13 ~f the Ele~enth Report (Tenth Lok Sabha)J 

Reply of Gov'tl:nment 
\ 

~e '!niversity GI1fts Commission has '~a~n .up a time schedule for 
finaliaation of the Atiiiual Report of the Co~on and an officer of the 
level of Additional Secretary has been entrustCct. with the responsibility of 
monitoring the work at various stages of finalisati~ of the Annual Report. , . . 

The UGC has informed the Government that theJ. would compil~ ... eir !' 

Annual Accounts by the second week of June an~nd to JjWj\CR's 
office by lhe end of June for Audit. The DGACR has \~n requested by 
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the University Gruts Commission to complete the audit of Annual 
Accounts by September and submit the Audit Report to the Commission 
before November. Governmen~ would take necessary action to place the 
Annual Report and Annual Accounts of the University Grants 
Commission before the Parliament within the stipulated period. if received 
from University Grants Commission as per schedule communicated by 
them. 

[Vide Ministry of Human Resource Development (DepU. of Education) 
OM.No.F. 4-33192-U.I 18.4.94] 

Recommendations 
The Committee note with concern that the Annual Report and Audited 

Accounts of IGRUA for the year 1989-90 were laid on the Table of Lok 
Sabha on 14th May, 1993 after a delay of about 281h months over and 
above the period of 9 months from the close of the accounting year. The 
documents for the year 1990-91 were also laid on 28 August. 1993 after 
delay of 20 months and those for the year 1991-92. are yet to be laid. 

The Committee find from the delay statement and subsequent 
information furnished by the Ministry of Civil Aviation (Department of 
Civil AViation) in respect of the documents for the year 1989-90. that much 
of the delay was caused in (i) taking decision with regard to laying of the 
documents; (ii) appointment of statutory auditors and (iii) compilation of 
annual accounts. 

The Committee are not satisfied with the explanation given by the 
Ministry for not laying the documents of IGRUA in Parliament till 1992 as 
a result of which this avoidable delay of about 11/2 years took place. They 
are of the view that in case of any doubt about the requirement of laying 
of the documents in Parliament, they should have consulted the 
Parliament, Secretariat immediately after the inception of IGRUA in 1985 
itself. as was done after 7 years i.e. 1992. 

The Committee are displeased to note that the decision to appoint the 
statutory auditors was taken as late as in March. 1992 for auditing the 
accounts of the Akademi for the years from 1989-90 to 1991-92. The 
Committee further find that the IGRUA took an unduly long period of 
about 33 months in compilation of accounts after the close of the acounting 
year. They take .. .acrious view 01 the fact that neither the Ministry nor the 
IGRUA had taken up the question of timely finalisation and laying of the 
required documents in Parliament with the earnestness aIMl-care the maUer 
deserved. 

The Committee recommend that the Ministry in coDSultation with 
IGRUA should chalk out a time-bound programme regarding completion 
of various staacs of finalisation of annual report and accounts. They 
IUgest that ICIIior oflicen both in the Ministry and the IGRUA. should 
be eatrusted with the task of moaitoriag the time schedule so draws up 
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thc prescribed period of 9 months from thc close of the accounting year 
in future. 

[paras 4.6 to 4.10 of Eleventh Report (Tenth Lok Sabha)] 

Reply 0/ Government 
Indira Gandhi Rashtriya Vran Akademi (IGRVA), set up in 1985, is 

a autonomous body under the Department of Civil Aviation. The 
Akademi is registered under the Societies Registration Act, 1960. As 
submitted earlier, the Annual Reports and Audited Accounts of the 
Society could not be laid in the Parliament until August, 1992 under the 
impression that these Reports were not required to be laid in the 
Parliament. In consultation with the Lok Sabha Secretariat the position 
was reviewed and on accordance with the clarification received on 29 
July, 1992, the Annual Reports and Audited Accounts for the years 1985-
86, 1986-87, 1987-88 and 1988-89 were laid on the Table of the House in 
the Monsoon Session in 1992. Consequently, the subsequent Reports have 
also got delayed. The Annual Report and Audited Accounts for 1989-90 
were laid on the Table of the House in the Budget Session, 1993. The 
anual Report and Audited Accounts for the year 1990-91 was laid in 
Monsoon Session, 1993 and for the year 1991-92 in the Monsoon Session, 
1994. This Ministry sincerely regrets the delay in laying the Reports. 

The laying of the Reports is being closely monitored by the director, 
IGRVA and Joint Secretary in charge of IGRVA in the Minsitry. All-out 
efforts are being made to clear the backlog. Efforts are being made to lay 
the Report for the year 1992-93 in the Winter Session, 1994 and the 
Reports for the year 1993-94 will be laid in the Monsoon Session, 1995. 

As recommended by the Committee, following programme has been 
chalked out in consultation with IGRVA for completion of various stages 
of finalisation of Annual Reports and Accounts for the year 1994-95 and 
ODwards:-

(i) Finalisation of Accounts by IGRVA 

(ii) Completion of Audit by Statutory Auditors 

(iii) Submission of Annual Reports and Audited 
Accounts to the Governing Council of IGRUA 
for approval. 

(iv) Submission of printed ABaual Reports and 
Accouats to the MiniItry. 

30 September 

30th 
November 

1st week of 
December 

3rd week of 
December 

~ l-apited by the Conuaittee, Director, IGRUA aad Joint Secretary 
in diarp ia tile Niaiatry would be .oaitoriag tile tiae IC~ draw. 
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up above 10 that rquiicd documents are laid in the Parliament within the 
prescribed period of 9 tilontbsfrom the close of accounting year. 

[Vide MinistrY"of Civil Aviation and Tourism (Department of Civil 
Aviation) O.M. No. Av.26OfiOI17J94.VE dated 2S. November, 1~ 

STATEMENT SHOWING ActION TADN BY GOVERNMBNr ON 
THE RECOMMJ!NDJcr[ONSlOBSERVA'IJONS OF THE . 

COMMITl'EB ON PAlBRS LAID ON TIlE TULE IN nlEUt 
TWELFI'H-RBPORT (TENTH LOK SABHA) 

if- . Recommmdatioll 
Th~ Qnnmittec recommend that the Ministry of Agriculture 

(Departm.t of Apiculture &: Cooperation) should consider setting up a 
separate ceO qonsistiBg.~ senior officers to deal with the grave situation of 
moundilg arrears of Reporc.- and Accounts and make concerted efforts to 
resolve the problem. The Ministry, can, if necessary, take up the matter 
with the appropriate authority in the States to ensure that the pcading 
Annual Reports and Audited Accounts of the Corporations are laid in 
Parliament without wasting further time. 

[para 1.12 of the 12th Report (10th LS)] 

Reply of Government 
It may be apprctiated that for aU the 17 State Agro Industries 

Corporations where Central Government has equity, the State 
Govornments are the Majority share holders. Therefore, State Agro 
Industries· Corpotations are run for aU practical purposes under the 
supervisio* and guidance of the State Governments and the Managing 
Directors and Chairman· are also appointed by the State Governments. The 
State Governments have to bear tJPe responsibility for completion of the 
accounts aIonpith maDIJCDlCnt of the State Ajro IncI~ GOrpoiations 
particularlJ when the Manasing Directors too are the officers of the State 
Goverlunatts. Therefore, with due regards to the Committee, that by 
settinJ up a ceO within Department of Agriculture and Cooperation may 
not bt',ufficient for reaDy solving the problem. 

In. ti.~ connection, follbwing plan of action have been suggested:-
~ . 

(i) ~tting up of an Expert Group consisting of Managing Directors of 
State Agro Industries Corporatio~s making profits and Corporations which 
are upto date for Jdacementof· accounts unde~ the Chairmanship of loint 
Secretary (Machinery) to sogest a specific a~ plan w~h has ~y 
been foDowcd. by them,- (or replication by ,Joss matingidefawtiag 
COrperatioDS~ . 

9rdcrs of Secretary have been obtained and group's first meetiq is 
fixed for 27th April, 'l994. (ii) Holding of a Corporation by C:;Otpqra~n 
review .meetiag by. I5\.- Secrctuy (Machinery) .'lith their t.(.naiiDI 
Directors, alo~ifllters of Machinery Division of this Dcpanment. 
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This individual and micro Icvcl revicw will covcr analysis of prescnt 
activities and futurc devclopmcnt and diversification PalDS, turn around 
strategies and innovative projects for optimising profits and time bound 
work for liquidation of arrears of accounts. 

All 17 States arc to be covered in the Review Meeting fixed by Joint 
Secretary (Machinery) for 27th, 28th and 29th April, 1994. 

(iii) Issue of comprehensive guidelines relating to mctbodoJosy to be 
foDowed based on suggestiODS of expert Group for liquidation of arrears of 
accounts based on proven stratepea adopted by profitable and upto date 
corporations. 

(iv) Naming of onc Director out of 3 Central Directors in the SAICs 
from the accounts discipline, who could pay specific attention to propeas 
and preparation of accounts in tbe Board meetings on behalf of Central 
Govcrnmcnt. 

Letten in tbis regard have been issued to State Governments to suggest 
names of retired personslnon-officials from accounts discipline. 

(v) A permanent agenda item must exist in tbe Board meetings of these 
SAiCs relating to preparation of accounts and liquidation of arrears. 

Instructions have already been issued by Joint Secretary (Machinery) to 
Central Govcrnmcnt Director and Managing DirectorlChairman of SAICs 
and tbc State Secretary of Agriculture to ensure tbe permanent agenda 
item relating to finalisation of old accounts in the Board Meeting. 

[Vide Ministry of Agriculture (Deptt. of Agriculture and Cooperation) 
O.M. No. S-2I94-MY(AI) dated 15 April, 94] 

RecolftlPlel'ldlllioli 
The Committee further recommend tbat the Annual Reports and 

Audited Accounts of the State Agro Industries Corporations should 
invariably be laid in Parliament tiD tbc accountability to lay tbese 
documents lies with the Central Government. 

This is being followed. 

[para 1.13 of Twelfth Report (10th LS)] 

Reply of G01Iemment 

[Vitk Ministry of Agriculture (Deptt. of Agriculture and Cooperation} 
O.M. No. S-2I94-MY (AI) dated 15 April, 1994] 

RmJ".,.,.dations 
The Committee regret to note that the Annual Reports and Audited 

Accounts of the Centre for Railway Information System for the years 1986 
tr1 to 1990-91 were laid on the Table of Lot Sabha after delays rangin, 
from 1 to 4 yean. . 

The Committee are not convinced with thc reasons advanced by the 
tepresentatives of the Ministry of Railways for not Ia;ins tbeIC documents 
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earlier i.e. within tbe prescribed period of 9 months from the close of the 
accounting year. The Committee find from tbe Accounts of tbe Centre 
that funds were given by the Ministry of Railways to the Centre during 
the yean 1986-87 to 1989-90 also and these funds were utilised by the 
Centre in procuring assets, Computen etc. and in meeting out various 
expenses of. tbe Centre. Hence, the Committee feel that the Annual 
Reports and Audited Accounts from 1986-87 to 1989-90 of the Centre 
oUght to have been laid in Parliament. 

The Committee are unhappy to note that the Ministry dia not 
discharge their duties in ensuring timely finalisation of Annual Reports 
and Audited Accounts of the Centre and they allowed the Centre to take 
its own time in finalisation of the said documents. This lapse on the part 
of the Ministry as well as on the Centre contributed towards delay in (i) 
compilation of annual accounts; (ii) auditing of the accounts; and (iii) 
approval of the Reports and Accounts from the Governing Council. 

[Paras 2.8 to 2.10 of Twelfth Report (10th LS)] 

Reply of Government 
The observation of the Committee has been noted from strict 

compliance in future by the CRIS and Ministry of Railways. 

[Vide Ministry of Railways (Railway Board) O.M. No. 9110ISICRISI 
AuditlPt. dated 29.11.19941 

Recommendation 
The Committee find from the information furnisbed by the 

representatives of the Ministry of Railways during their oral evidence that 
the auditors 'had sent in a very large and yoluminous questionnaire to be 
replied to by the CRIS pertaining to the annual accounts for the year 
1991-92. The Committee apprehend from the above information that the 
annual accounts were either wanting or were not being maintained 
properly by the CRIS and tbat was why the auditors had to raise too 
many queries. 

[para 2.11 of Twelfth Report (10th LS)] 

Rtply of Government 
The Accounts of CRIS being maintained as enjoined upon it in the by­

laws, and Rules and Regulations of CRIS and as per government 
procedure. The point that was sought to be emphasised during the oral 
evidence was that a large number of routine objections and clarifications 
bad been raised by the audit after completion of tbe audit of all the 
transactions for the year 1991-92, and bad been received all at one time 
and so some more time was required for giving proper clarifications to 
audit. Almost all these were routine objections and, this fact can very 
well be gauged from the fact that final audit report for the year 1991-92 
did not bring out any serious lapse or financial irregularity. 

[Vide Ministry of Railways (Railway Board) O.M. No. 91/OISICRIS 
Audit Pt. dated 29..11.1994 
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Recommendation 

The Committee recommend that the CRIS should introduce concurrent 
internal audit for the accounts as soon as the transactions take place. This 
would help the statutory auditors to finally audit the accounts of the CRIS 
within the shortest possible time and the queries, if any, raised by them 
would be resolved during the audit itself. 

[Para 2.12 of Twelfth Report (10th LS)] 

Reply of Government 
CRIS is already following a system of concurrent internal audit as and 

when transactions take place before expenditure is incurred. The auditors 
have been requested to raise their objections or seek clarifications as and 
when they progress with the audit of transactions so that the necessary 
information and clarifications are provided to them there and then without 
loss of time. 

[Vide Ministry of Railways (Railway Board) O.M. No. 9VOISICRISI 
AuditlPt. dated 29.11.1994] 

RecommendatiollS 
The Committee trust that the Ministry would effectively implement the 

remedial measures as stated during their evidence before the Committee 
and monitor them properly so as to ensure timely finalisation of the 
Annual Reports and Audited Accounts of the Centre for their being laid iii 
Parliament within the prescribed period of 9 months from the close of the 
repective accounting years in future. 

[para 2.13 of Twelfth Report (Tenth Lok Sabha)] 

Reply of Government 
The Ministry has already laid down. a time schedule for the audit of 
accounts of CRIS and have instructed CRIS to adhere to the schedule. The 
Comptroller and Auditor Gtneralhas also been requested to expedite 
audit so that the report and accounts can be submitted to the Parliament 
within the stipulated period of 9 months. Adherence of this time schedule 
will be closely monitored by the Ministry. It was on orders from Minister 
of Railways that position in respect of implementation of Freight 
Operation and Information System (FSIS) as well as other related matters 
was evaluated and steps taken to tODe up the organisation for speedy 
results and to ensure timely and appropriate maintenance of accounts. 

[Vide Ministry of Railways (Railway Board) O.M; No. 91/0IS/CRIS/ 
Audit/Pt. dated 29.11.1994] 

RecommendlltiollS 

The Committee regret to note that the Annual Report Audited 
Accounts of the School of Planning and Architecture for the year 1988-89 
were laid on the Table of the Lok Sabha after a delay of about 30 months 
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over and above the grace period of 9 months from the close of the 
accounting year. The Committee find from the information furnished by 
the Ministry of Human Resource Development (Department of Education) 
that the delay. took place mainly in (i) compilation of annual report and 
accounts; (ii) auditing and furnishing audit certificate; (iii) forwarding the 
documents by the School to the Ministry for being laid in Parliament; and 
(iv) preparing review, delay statement and thereafter getting all the 
required documents authenticated from the Minister concerned. The 
Committee recommend that the Ministry and the School should keep a 
close watch at each stage of finalisation and submission of the annual 
report and audited accounts and the senior officers both in the Ministry as 
weD lIS in the School should monitor the progress to obviate recurrence of 
delays. It is needless to say that concerted steps be taken to expedite the 
finalisation of the annual report and the audited accounts and other 

• connected documents for the year 1991-92 with a view to lay them in 
Parliament without undue long delays. 

The Committee are apt to feel that the accounts for the year 1988-89 
were not properly· drawn and checked by the School authorities before 
banding them over to the auditors. As a result, the need arose to revise 
the accounts. The Committee note with surprise that it took the School 
authorities about 8 months in incorporating the accounts of the consultancy 
fees. The Committee observe that the School authorities were inactive for 
long spells of time till January, 1991 when they aD of a sudden took up 
consideration and finalisation of the annual report and audit report and 
also got them approved from the Governing Body in one single day. The 
Committee deplore the carelelSness on the part of the School authorities in 
forwarding the incorrect copies of the Audited Accounts to the Ministry 
for the purpose of laying them in Parliament. In the ultimate consequence, 
another 5 months were wasted in carrying out the corrections in the 
accounts. 

The Committee express their dissatisfaction over the unduly long period 
of 10 months taken by the Ministry after receipt of the documents from the 
School authorities, in preparing review, delay statement and getting all the 
documents authenticated from the Minister concerned. The Committee are 
not convinced of die reasons ~ted in the delay statement that the 
documents could lICK be laid on the Table of the House due to dissolution 
of the Ninth Lok Sabha. In fact, having received the doeuments on 7th 
August, 1991, the Ministry failed to lay them on the Table even during the 
Farst and Second Session of the Tenth Lok Sabha. Had the Ministry been 
vigilant, much of the delay could have been ave~ on this score. The 
Committee recommend that the authorities concerned should device 
suitable procedural checks so as not to recur much lapses. 

[paras 3.6, 3.7 and 3.8 of the Twelfth Report (10th 1.8)] 
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Reply of Government 

Concern expressed by the Committee on the Papers Laid has been 
conveyed to the School of Planning and Architecture, New Delhi. School 
has been directed to keep a close watch at each stage of finalisation and 
submission of the annual report and audited accounts and a senior officer 
in the School should monitor the progress to obviate recurrence of delay. 

The School has been requested to ensure that the annual report and 
audited accounts of the Institute are checked thoroughly at different stages 
so that recurrence of the need of correction of incorrected C9pies does not 
arise in future. 

All the efforts are being made to ensure timely preparation of tbe revie,w 
statement, delay statement and authentication of documents so that annual 
report and the audited accounts arc placed before the Parliament within 
the prescribed time of nine months after the close of the specific year. In 
fact, release of srant has been linked up with the timely submission of the 
annual report and audited accounts and a clear explanation of cases / or 
delay in case it is unavoidable so as to obviate the recurrence of delay in 
future. 

[Vide Ministry of Human Resource Development O.M. No. F. 19-4/92 
T.D. III, dated 24 June, 1994] 

Recommendations 

The Committee are unhappy to note that the Annual Report and 
Audited accounts of the Indian Museum, Calcutta for the year 1989-90 
were laid on the Table of Lok Sabha after a delay of about 24 months over 
and above the grace period of 9 months from the close of the accounting 
year. The documents for the year, 1990-91 were also laid after a delay of 
about 16 months i.e. on Z7 April, 1993 and those for the ycar 1991-92 were 
yet to be laid on the Table. It is revealed from the delay statement and 
subsequent information furnished for the year 1989-90 by the Ministry of 
Human Resource Development (Department of Culture) that the delay 
took place at the stages of (i) auditing of annual accounts and thereafter 
furnishing audit certificate; and (ii) authentication of the required 
documents from the Ministry; and due to negligence on the part of the 
Ministry in forwarding incomplete documents to Lok Sabha Secretariat for 
laying them in Parliament. The Committee desire the Ministry to prepare a 
time schedule in consultation with the Indian Museum for completion of 
various stages of finalisation of reports and accounts and strictly adhere to 
it with a view to ensure that the Annual Report and Accounts are laid in 
Parliament within the prescribed period of 9 months from the close of the 
ac:counting year. 

The Committee take a serious note of the fact that the Indian Museum 
did send incompJete documents to the Ministry for being laid on the Table 
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of the House. The Ministry also did not scrutinise the documents properly 
and in tum sent these documents which did not include audit certi5cate to 
the audited accounts, to the Lok Sabha Secretariat. Consequently, the 
documents were returned back resulting in further delay. The Committee 
deplore the carelessness with which the matter was deal with by the 
concerned authorities. The Committee cannot but recommend that in 
future, the Ministry must scrutinise all the documents carefuUy and ensure 
that the relevant documents are correct and complete in all respect before 
sending them to the Lot Sabha Secretariat for laying in Parliament. 

The Committee regret to note that about 71h months were spent at the 
stage of auditing of the accounts for the year 1989-90. The Committee also 
observe that the Museum did not make any effort for early 5nalisation of 
the audit report by pursuing the matter with the audit authorities. The 
Committee recommend that whenever there is any delay on the part of the 
auditors in auditing and furnishing audit report, the matter should be 
closely pursued with them at the appropriate level. 

The Committee. are not convinced with the explanation given by the 
Ministry with regard to delay of 8 months caused by them in getting the 
documents authenticated from the Minister concerned. Had the Ministry 
prepared the review and the delay statement expeditiously. and make 
sincere efforts in getting the documents authenticated from the Minister. 
The period of delay on this count could have been minimised to a great 
extent. The Committee need hardly emphasize that the Ministry shoul~ not 
take much time, after receipt of the documents from the organisation, in 
preparing review, delay statement and getting the documents authenticated 
from the Minister. 

[Paras 4.6 to 4.9 ~f Twelfth Report (10th LS)] 

Reply of Government 

Ministry has instructed Indian Museum, Calcutta to strictly adhere to the 
foUowing time schedule for completion of various stages of 5nalisation of 
Reports and accounts:-

1. 

2. 
3. 
4. 

Accounts for the year to be prepared by 
Indian Museum. 
Accounts made available to Audit Office 
Audit to be finalised 
Discussion on inspection report 

The date by 
which the 
action is to 
be completed 

30th April 

15th May 
15th June 
30th June 



5. 

6. 
7. 

8. 
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Draft Audit Report to be received from the 
Director of Audit, Central Calcutta 
Audit Report to be replied 
Receipt of copy of Audit Certificate from 
the Director of Audit, Central, Calcutta 
Preparation of Report (English and Hindi) 
and submission to MinistrylDepartment 

The date by 
which the 
action is to 
be completed 

30th July 

15th August 
31st August 

30th 
September 

It is assured that Ministry will take all necessary steps to ensure that 
laying of Annual Reports and Accounts is not delayed in future. 

[Vide Ministry of Human Resource Development O.M. No. F.14-8194-
CU.l dated 22nd March, 1994] 

NEwDEUII; 
19 April, 1995 

29 Chaitra, 1917 (Sa/cQ) 

T. J. ANJALOSE 
Chairman, 

Committee on Pagos Laid 
on me Table. 


	0001
	0003
	0005
	0007
	0009
	0011
	0012
	0013
	0014
	0015
	0016
	0017
	0018
	0019
	0020
	0021
	0022
	0023
	0024
	0025
	0026
	0027
	0028
	0029
	0030
	0031
	0032
	0033
	0034
	0035
	0036
	0037
	0038
	0039
	0040
	0041
	0042
	0043
	0044
	0045
	0046
	0047
	0048
	0049
	0050
	0051

